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IN THE COURT OF NATIONAL GREEN TRIBUNAL 

DELHI 
Execution Application No. 15/2024 

In 
In Original Application No. 642/2023 

In the matter of: 

Hesident Welfare Association 

F-Block (West), VilrnsPuri ........ Applicant 

Versus 

Horticulture Department of MCD 

(West Zone) &Anr. . ....... Respondent (s) 

INDEX 
S/No. Particulars Page No. 
1 Status Report in the shape of affidavit on J-7 

behalf of the Respondent I Municipal 
Corporation of Delhi. 

2 Annexure-Rl ~- // 
The evidentiary noting of the Horticulture 
Department, West Zone and G-8 reflecting 
forfeiture of Security Deposit. 

,.., 
Annexurc-R2 J ?-J 

Copy of the show cause notice vide No. 
DDHIWZ/2024152 dated 0410612024. 

4 Anncxure-R3 /3 
Copy of the Assignment of Work Charge. 

5 Annexure-R4 (Colly) 
1 Uf-- Jo 

Photocopy of the resolution. 
6 Annexure-RS 2r- zz_ 

Photographs of park after close the pit. 
7 Anncxure-R6 :?3-~ 

Copy of the receipt of forfeited amount. 
9 Annexure-R7 2s~35 

Copy of Circular dated 31.05.2023. 
IO Annexure-R8 (Colly) 36,.., 

Copy of the Handing Over/Taking Over 
ofconcerned park from DDA and rough 
sketch of the same. 

11 Anncxure-R9 (Colly) 
Lt o- 03 Photographs of the developed portion of the 
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Park Dusschrn Ground. 
Anncxurc-RlO (Colly) 4 4-111L-
Photographs of parks. 

Through 

PUJAKALRA 
Standing Counsel MCD 

Chamber No. 430, Block-I 
Delhi High Court, New Delhi. 

Mob.9312839323 
Email:- pujakalra09@gmail.com 

NEW DELHI 
DATED 23/08/2024
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1 
IN THE COURT OF NATIONAL GREEN TRIBUNAL 

DELHI 
Execution Application No. 15/2024 

In 
In Original Application No. 642/2023 

In the matter of: 

Resident Welfare Association 
F-Block (West), VikasPuri •....... Applicant 

Versus 

Horticulture Department of MCD 
(WestZone) &Anr ......... Respondent (s) 

Status Report in the shape of affidavit on behalf of the 
Respondent I Municipal Corporation of Delhi. 

I, P.K. Banerjee S/o Sh. Sunil Kumar Banerjee, Age about 55 

years, Deputy Director Horticulture, West Zone, Municipal 

Corporation of Delhi, on behalf of the Municipal Corporation of 

Delhi. 

I, the above named deponent do hereby solemnly affirm and 

declare as under:-

I. That I am presently posted and Deputy Director Horticulture /West 

Zone, MCD, New Delhi and is conversant with the facts of the case 

based on the official records maintained by the department, am as 
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2-
\' 3. That in compliance of the Order ofHon'ble NGT dated 18.10.2023, 

an inspection of the booking site at Park Dussehra Ground, also 

known as Bharpai Devi Jindal Park at F-Block VikasPuri, was 

conducted by the then Deputy Director (Horticulture) on 

25.10.2023, within the stipulated three-month period as directed by 

the Tribunal. 

4. That during the inspection, it was observed that commercial 

activities were taking place within the park. Consequently, security 

deposits totaling Rs. 60,000 were forfeited from the following 

booking parties: 

a Rs. 30,000/- forfeited from Sh. Mool Chand, Trustee, 

GyanSarovar Charitable Trust (Regd.) organizing the 

Ganesh Chaturthi (Religious Programme) Function at F­

Block DushheraGrond, VikasPuriw.e.f. 19.09.2023 to 

28.09.2023. 

a Rs. 30,000/- forfeited \from Sh. Sat Narayan, Lok Jan 

KalyanSewaSamiti (Regd.), organizing the Ganesh 

Chaturthi (Religious Programme) Function at F-Block 

Dushhera Ground, VikasPuriw.e.f. 29.09.2023 to 

02.10.2023. 

5. That this forfeiture of security deposits was duly recorded in 

paragraph 10 of the affidavit dated 24.05.2024. The evidentiary 

noting of the Horticulture Department, West Zone and G-8 

reflecting forfeiture of Security Deposit is enclosed as Annexurc­

Rl. 

6. That after compliance of the Hon'ble NGT order dated 18/10/2023 

i.e. the inspection of booking site and forfeiture of Security 

~ 0 T -11. osit, the abovestated note was duly marked to the concerned 

* l?AMpiA tb rlinate staff for sending the compliance report to the e ·i ID '1L SINGH \ ma1 
, Re9d.~'jU1r o jJ;le Registrar of the National Green Tribunal H 

1 1 '1;,1,rt o. 1 6913~ · owever, t 1e CJ · UPfo o (} . f r. · 
, ... • · '2·2fl? bo mate staf 1atled to submit the report and did not . o,, 

~)' ~ :-- \)\. 

~ -. ----
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3 
communicate this lapse to the undersigned. When this instance of 

non-submission of the compliance report came to the notice of the 

undersigned, a show cause notice vide No. DDH/WZ/2024/52 

dated 04/06/2024 was issued. The same is enclosed as Anncxurc­

R2. 

7. That it is submitted that the current Deputy Director (Horticulture) 

is managing the responsibilities of four zones and headquarters. 

Ideally, each zone should be managed by individual Deputy 

Directors (Horticulture), requiring one Deputy Director per zone 

and headquarters. However, due to staff shortages, one Deputy 

Director is currently handling the responsibilities of four zones and 

headquarters, which should ideally be managed by five Deputy 

Directors. The copy of Assignment of Work Charge is enclosed as 

Anncxurc-R3. 

8. That due to administrative reasons, i.e., the transfer of the then 

Deputy Director (H011iculture) and the significant additional charge 

on the current Deputy Director (Horticulture), the undersigned was 

unable to ensure the submission of the compliance report despite 

compliance of Hon'ble NOT order dated 18/10/2023 as effectively 

as intended. It appears there was a lapse in communication and 

follow-through by the subordinate staff regarding the submission of 

the report. 

9. That with regard to the reference of FIR dated 15.09.2023, it is 

clarified that this FIR pertained to a previous organizer who failed 
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details. The Horticulture Department, West Zone/MCD is following 

the guidelines of Resolution No. 64 Dated: 10.09.2012 duly 

approved by the Corporation in respect of Celebration of 

DurgaPooja and other Religious Functions in the parks under 

MCD. The guidelines have been framed in directions of Hon'ble 

High Court orders 111 the matter of BHABAJIBAN 

BHATTACHARYA AND ORS Versus MCD and ORS in WP(C) 

No. 6657/2011 Dated: 27.09.2011.The photocopy of resolution are 

enclosed as Anncxurc-R4 (Colly) order dated:6657/2011. 

10. That with regard to concern of noise pollution, it is highlighted that 

as per prevailing guidelines no DJ will be played after 10.00 PM. 

The Police Department should enforce such noise control 

regulations because MCD does not have the force to control such 

crowds. 

11. That with regards to the digging of pits, it is submitted that no 

permission for digging of pits was given to the park booking party. 

The same was dug by the booking party on 13.05.2024 to avoid 

water logging at the venue. Upon receipt of the complaint, the pit 

was immediately closed by the organizer after direction by the 

Garden Chowdhary on 14.05.2024. The photographs of park after 

close the pit are enclosed as Annexure-RS. 

12. That further security deposit amounting to Rs 10,0001- was 

forfeited m respect of DivyaJyotiJagritiSansthan (Regd.) 

Organizing theKA THA (Religious Programme) as per policy dated 

26.09.2012 function at F-Block, Dushhera GroundVikasPuriw.e.f. 

071h-May-2024 to 20111-May-2024.Copy of the receipt of forfeited 

-:;__. __ .._.. amount is enclosed as Ancxurc-R6. 

as per Section 43(za) of the Delhi Municipal Corporation Act, 

e * orporation has discretionary powers to promote public 

nv . . ience or general welfare. Allowing affordable use of 

11~~''"'ipal Parks for marriages, social, and religious fu · 
1 ....._..JJJ--'.:%"n n ct 1 on 1 el p s 
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s 
meet the high demand m Delhi, where community halls are 

insufficient, particularly benefitting those who cannot afford 

expensive venues, and thus prom~ting public welfare.Few parks of 

MCD are notified to serve the needs of the society. 

14. That in terms of solid waste management, the answering respondent 

makes it mandatory while booking the said park, mandatory that, 

the park be returned neat and clean.It is the responsibility of the 

event organizer to manage waste during the function. Post-event, 

the cleanliness of the site is maintained by the Malies of the 

Horticulture Department, West Zone of MCD. As per direction 

given by this Hon'ble Tribunal vide order 'dated 04.04.2024 in the 

matter titledRajaram C. Iyer V/s. GliJCTD &Ors. Original 
I 

Application No. 152 of 2023has directed that SoPmay be amended 
I 

I 

by inclusion of specific stipulation for imposition of high amount of 

penalty on the defaulters and also earmarking of specific part of the 

booking amount for utilization for remediating the environmental 

damage caused. That in response answering respondent/MCD sent 

a proposal to the higher committee for addition/amendment to the 

Park Booking Guidelines. 
I 
I 

I 
15.That according to Circular No. DOH/DDH/HQ/SDMC/2013/111 

I 
dated 31.05.2023 issued by Director(Bort.), parks used for 

functions such as marriages will have a peripheral green belt 
I 

created with one row of tall trees, leaving' space for gates. Where 

feasible, green lawns will be developed in the parks. These parks 

will remain open for children's to play when not booked. The green 

_,,.. 
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16. That the Handing Over/Taking Over of the concerned park from 

DDA and rough sketch of the same is attached as Anncxurc-R8 

(Colly). 

17.That as such in pursuance to circular, Peripheral plantation of Park 

Dussehra Ground has been done and also one portion of the 

Dussehra Ground Park is maintained as a park, with the remaining 

area are divided into 3 Sites having ID No. 

FS/WZ/124/1,FS/WZ/124/2 & FS/WZ/124/3 for social and 

religious functions. The photographs of the developed portion of 

the Park Dussehra Ground is attached as Anncxurc-R9 (Colly). 

18. That additionally, there are various specialized parks in the 
I 

proximity like Herbal Garden at Punjabi Bagh, Bindra Park at 

Rajouri Garden which contribute to environmental conservation 

efforts.The photographs of these parks are attached as Anncxure-

RIO (Colly). 

19. That, therefore, the compliance of Court directions regarding 

inspection of the sites and relevant actions were already taken, but 

only the report was not submitted,due to reasons elucidated in 

paragraph no. 4,5 and 6. 

I 

In light of the above, I respectfully sub.mit that the compliance 
I 

measures and actions taken were in good faith and in accordance 

with the Tribunal's directions. I request the Tribunal to consider the 

__ . __ cumstances and administrative challenges faced by the 

PKl~otne~ 

RESPONDENT 
DEPONENT 
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'1 i 7 
Verified at Delhi on this day of August-2024 that the 

contents of the above affidavit are true and correct to the best of my 

knowledge and nothing material has been concealed there from. 

PKr3o.r()ejpe 
RESPONDENT 

CE:.l'.:{Tf FIEO 
~hri1S71t.~T ,T);F; DEPCJN 
R1~· l!v,e, . '"~r.,g,.~ _ENT 

····· .. T"~!~ hldentif;~·~t~:·s·~~·· ·: · .. .... .'.'." .... ~ ... Ja,. .......... "· / 
a S S Ufl f I I < • • \":)'" • '•., - ~ r"-Vf' \ 0 1 

on ....... O/&r;~;· f;· ~t ·:· · -'f··~.'f:{.4J, c:r--.. 

that th~··:;.:-: ·. ··. · · · · .. .. :,. N:~·~.,_ 1 • 'Yl!._,A4 ha l..:v , r , __ ' ' . 
\lebeen ,.., ·· ·'Jr ·. · .... ... 1. , 

true and C ~. c . •. • . , , • - · ~ · ... ,.,,&'J-_ 
. orrel.· , · . , 11 t .ct.is kn , . ~ im are 

.... \..!',: I U · '·A J . ;;;-. ./l 
·•n1 ONolfl 

2 3 AUG 2024 

DEPONENT 

292



S.D.M.C. 

.. 
As desired by the Deputy Commissioner, We.st Zone, MCD:-

ln the instant case, it is to submit that as per the detailed note of the 
concerned Section Officer(Hort.), West Zone, MCD and is self expla.natory 
and placed at page 1/N-03/N of the file. As per the report, the Horticulture 
Department, West Zone, MCD has an option of forfeiting of Security Money 
only of both the booking parties namely:- . . 

i) Sh. Mool Chand, Trustee, · Gyan Sarovar Charitable Trust, 
DG-3/145, Vikaspuri, New Delhi·, 

ii). Sh. Sat Narayan, Lok Jan Kalyan Sewa Samiti(Regd.), M-
431, Shakurpur, An.andvas, New· Dellil~110034. 

I 

In this rega~d. it is further submitted that the Hon'ble NationaJ Green : 
Tribunal in its :Order dated · 18.10.2023 in · O.A.No.64212023 
(I.A No,781/2~23) directed and it is reiterated as under that:-

1. In this original application, the Residents W~lfare Association of 
FBlock of Vikas Puri has made the complaint that the permission for 
various functions at Smt. Bharpai Devi Jindal Vatika, also known as 
Dussehra Ground, iocated in the vicinity of F~Block, Vikas Puri, New 
Delhi is being_ granted by . the authoritie's in viola~ori of 
environmental laws and the orders passed by the Ho'n'ble:Supreme 
Court and NGT. · · 

2. As per the aJlegation, the responde.nt authbritie.s are permitting 
· various· functions including marriage func.tions in the park Wherein 

the function organizers/tent owners takeover the entire p~rk thereby 
restricting the right of the residents to use the park. After the 
function, no.cleaning of the park is done. · · · 

3. It is also alleged that no measures have been taken to follow the · 
guidelines in respect o(solid waste. management, water pollution, 
air. pollution, etc. and th~t the function . so organized in the park 
create ·noise poliuti_!Jn disturbing the life of the nearby residents. It is 
disclosed in the application that even the Superintendent of the 
MCD park has filed a complaint with the Vikas Puri Police ,$tation · 
alleging that the park does not get vacated from the grip of the 
funct!on organizers and no action is taken. 

4. The submission of Counsel for the applican~ is that in terms of 
judgment o.f the Hon'ble Suprem·e Court in the case of M.C. Mehta 
vs. Union oflndia & Qrs. reported in (2099) 17 sec· 683, the us~ of 
parks by MCD, NDMC and DOA for . the purp.ose . specified in the 
said judgment should not be permitted more than 10 days in a 
month and no function thereafter should be permitted during the 
remaining 20/21 days. In this regard, he has also placed reliance 

upon· the interlocutory or~~r of the Hon'ble · S~preme Court dated 
02.08.2021 passed in Civil. Appeal Diary No(s) 15182 of 2021 
North Delhi fy1unlcipal C~rporation vs .. President · Budhela w If ' 
As . . '& A. . Th b ' . e are 

soc1ation nr. e su mission -of Counsel for the· · ap I" t · . . . · · . P 1can 1s 
that though repeated complaints were made to different th · : 
but till now, no action has been· taken. . au onties 

·. 

1---
VtUECOPY 
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5. 

. 6. 

7. 

The allegation .made in the OA clearly reveals that . a substantial 
issue relating to e"rwironment is Involved and authorities are 
required to take appropriate action In accordance with the judgment 
of the Hon'ble Supteme Court as well as the existing rules and 

regulations of the MCD. 

Hence. we direct the Director, Horticulture Department of MCD 
(West Zone) i.e. Respondent No. · 1 to carry out the spot 
inspection of the park in question. · ascertain the correct 
position In respect of allotment of the · park and Its use for 
different functiOns on the basis of the record as also the other . 
material collected during the · spot inspection and take 
appropriate remedial measures to ensure due compliance of . 
the judgment of the Hon'ble· Supreme Couit and the applicable 
rules and regulations of the MCD. Let this exercise be 
completed within a period of three months from today. 

Respondent No. 1 will submit the action taken report before 
. i 

the Registrar . . General of this ·Tribunal by e-mall at 
judicialnqt@gov.in · preferably in the form · of searchable 

· PDF/OCR Support PDF and not in the form of Image PDF. If 
found necessary, the matter will be listed before the Bench for 
consideration. 

8. OA is accordingly disposed off. 

9. A copy of this order be forwqrded to the Director, Horticulture 
Department of MCD 0Nest Zone) by e-mail for compliance. A 
inspection was carried out .on dt.2S.10.2023 by t~e then by. 
Director (Hort.) at Bharpai Devi Jindal Park, F Block Vikas Puri and 
found commercial activity in the park. 

Keeping in view of the above, it is . proposed . that the security 
money {Rs. 30,000/-+ 30,000/- respectively = Rs. 60,000/-(Rupees 

• Sixty Thousand Only)} be forfeited from the both the bo'oking parties . 

• namely:-

i) Sh. Moel Chand, Trustee, Gyan· Saro"'.ar :·charitable Trust, 

DG-3/14.5, Vikaspuri; New Delhi, 

ii). Sh. Sat Narayan, Lok Jan Kalyan Sewa Samiti(Regd.), M-
431 , Shakurpur, Anandvas, New Delhi-110034. 

iii) The Action Takeri'Report be submitted within 03 months by 
the Dy. Director(Hort.), West Zone, .MCD through e-mail be 

complied with accordingly. 

Submitted for kind infom1ation pl. 

)P/~ · 
GH 

Ort} 
Wett Zono, MCO 

. ~');~ 
Section Officer(Hort.), 

West Zone, MCb 
Section Officer (Hort) 

West Zone, MCD 

W~> westZOMfMCD . 

.. · 

. , . 

~ 
TRUE copy 
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l l 

NO.DDH/WZ/2024/ 5 2... Dt. o\.\\ 6\ ?.-~ 

Subject: Show. Cause Notice Regarding Violation of NGT Order on Events Held at Dussehra 
Ground, Vikaspuri. 

It has come to the attention, through a news article published in the Times of India on 
03/06/2024 titled "NGT raps MCD for flouting order, holding events in park," that social and 
religious events have been frequently held at the Dussehra ground in Vikaspuri, West Delhi, 
exceeding the permissible limit of 1 O days per month as mandated by the National Green Tribunal 
(NGT) order dated October 18, 2023. 

As per the information and documents attached to the application filed by the resident 
welfare association (RWA), the ground was booked for events from May 7, 2024, to May 20, 
2024, totaling 14 days. This action is in direct violation of the NGT order and has resulted in 
environmental damage, including the digging of pits up to 10 feet deep. 

In light of these violations, you are hereby directed to show cause within 2 days from the 
receipt of this notice as to why disciplinary action should not be taken against you for failing to 
comply with the NGT order and for allowing the usage of the Dussehra ground beyond the 
stipulated limit. 

Your explanation should include: 
1. The reasons for permitting events beyond the 10-day limit. 
2. The measures taken to ensure compliance with the NGT order. 
3. Steps undertaken to address and mitigate the environmental damage caused by the 

events. 
Failure to provide a satisfactory explanation within the stipulated time will result in 

appropriate disciplinary action as per the rules and regulations of the Municipal Corporation of 
Delhi. 

1. Sh. Surender Singh,ADH/WZ 
.2. Sh. Sheesh Pal Tamar, SOH/WZ 
3. Sh.Satish Kumar, Chowdhary, Dussehra Ground 
4. Sh. Dharam Prakash, Dealing Assistant 

Copy to:-

V(DC/W_es~e 
2. 0-in-C/Hort./MCD 
3. DOH-11/MCD 

0 ___ 
TRUE COPY 

AC~ 
Deputy Director(Hort.) 

p~~#)~.l}'}_CD 
. Dy Director (Hon · 
West Zone, M.C.D. 

~W/t) . 

~ 
,µ~/ 

. ~\:1· 
'! 
I 
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/3 
MUNICIPAL C.ORPORATION OF DELHI 

HO~TJC~LTURE HE"P~UARTER 
~-~ . BLOC~ 16m FLOOR, DR, S.P.M. CIVIC CENTRE 

J.L 7NEHRU.MARG, NEW1DELHl·H0002 

G2ll 
•i-w-r .... &Aa'J•••••'...,_,.,, ... ~ 

o. AC(Hort.)/HQ/MCD/ 2023-24/ //'1-'/S Dated; 19.10.2023 

OFFICE ORDER 
In order to streamline the Morticulture Department fol/owing transfer posting of Dy. 

Director 'Horticulture; are made with Immediate effect: 
S. Name of Pre~ont Now Assignment I-Charge 

No. DDH Assignment 
1. Sh. V. 1. W~st·"Zone 

Sathish ·2. Naj~fg~rh Zone 
Kumar .3. iRohinl'Zone 

4. ·Narela Zone 
5~ H_o-1 
6. All P.roJects1under 
. 'Q.lr(f-!Qr:t)l 
7. Planrilng SecUpn:of· 

Horticulture Daott.. 

1. Romn1 Z9ne 
. 2. Nate/a z~n.e 

: I 3. CMI ~Jne·4~ne. 
·: 4. Cl.ty s. p!.zone 

All Concerned. 
Copy lo: 

1. 
2. 
3. 
4. 
5. 
a. 
i 
8. 
9. 
10. 
11. 
12. 
13. 

Additlonal Commissioners (Hort.),for.l<l.nd J~f~rmaUon. pig as!). 
PS to Comrrilssloner, MCD'for lnformaUon of Commissioner, MCD. 
Director·ln-Chfe/ for lnformaUon please. 
A!J Zt?rial Dy. CorJll!ilssloners 
Director (H~r1(c~lture)-l 
Dlred.Df (Hort.Jculturo }-II' 
B&FOIMCD 
D.CA (F&G) 
DCA(HQ) 
All kstL Dlrecl.ors (fior11culluro) 
Accounis·omcor (HO) 
AAO. (Hort)HO 
AS.O. (Hort)HO. 

S~liryfrom 

Clvll;Lfne 
Zone 

f.IQ 

'. 
--- l 
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!1 lJ If DC H 1,l Nl CIPl'•l CORPORATION 
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Jrrf Fl.Con , CIVIC CC!f-ITRt. 
.J. •. Nf! HHU MAnGt NEW DELH1·02 
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In t ' tLnnrk..!!L}tfo t SOt4£ 

n1 ' t O\IP Q u1d •II" , h 1 .; b", '" m»d n du vc!tons ; Hon l 'lc liigh Courl orders In 

r '' "'D OR s • er sus MCD and ORS n WP(e) 

I 1.t:. rn ; n'ion ;. r l . or . rr·cran 

' ~.iL r·r; 'i1. \U • :o t.:· · oln; .·tt;d 

2 

~ r<?nCf· b(Hng tol~w - in regs.rd ·~f_beo~fh§_cif par~s . - . . 

. 
\ ...... 

:.i ... :·. 

.\ . :·~\~~ ; .. 
\. • l' • ~ • 

. 
' • 

a . .rss1 ~ er / Central 2o e 
Cor11n i!ls1 · ner t Sou1ri Zone 
Co. 1wss10 "'.Jr f West Zone ,,_g:.,. :. ;-' 

ov ~n:~,~s;r~i~,',~!~~~h.7.ane :d1f' f ·,;s .... · . : :·:·: 
7 D;· 11 {Mort ) Wes: Zone . -.:,\:'•" "'·~· .I.e.- · · · 
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From:-

The Commissioner. . 
South Delhi Municipal Corporation 
Dr.S.P.M.eivic Centre, 
Delhi-110002. 

To 

·The Municipal Secretary . 
South Delhi Municipal Corporation 
Dr.S.P.M.Civic Centre, 
Delhi-110002. 

UIJ 1\1°~ J 

Sub :-Celebration of ourga Puja· and other reliqiou~_ fµnctions iri Parks of 

underSDMC. 

Every year Ram Lila, Ourga Puja .and ·other religious· functions are 
·celebrated in some of the parks of SDMC. Approvals are granted on case to 
case basis .. In the year 2011 also permissions WP.re !'.!feinted f9f holding the 
Durga PuJa in some of the parks of C.R.Parl< in Central ·zone. One such 
permission for holding the purga Puja in K-Block park<>< C.R.Park y.ras granted 
to Milan Samiti. However·the residents of K-Block, C.F:.Park approached the 
Hon'ble High Court against the approval. Hon'ble High ~· .>urt C1f Delhi set aside 
the order issued by the MCD. While setting aside the orr ~r. the Ho,n'ble Court in 
its order dated 27.9.2011 al~o mentioned that ':Responde1·t No.1 and 3/MCD sre 
directed ttS' ensuro that thq park is. maintained es recreational park and no 

. . 'publiclprivote function Is held there. This however does not preclude the RWA 
from approaching the respondant/MCD with a request to notify the subject parks 
for purposes of holding social I religious functions, priva/1:• I public functions e'tc: 
in fu~ure. If such sn epp!icatio_'! is received by ll1e re:. .condent MCD, it shai1 
con:;1der the same 8$ per 1/s poflcy and rules framed in (1' 11:1( regards and ial 
decision /hereafter hearing all tho stakeholders." <e 

8 

· The President of Chiltranjan Park Joint Puja Committee vide ·t j 
dated 1ot11 January, 2012 rr;qiTested for notlrying the following sev n 

1 5 
k etter 

holding the Ourga Puja :· . e par s for 

,- -0.Bloc~ in Park, Facing House No.D-656, Chiltaran :::-n--:-~---,_ ·- !:'.."_~a~k, f'{ew Delhr-
2-: ~·~lock, Facing H.No.E-807, Chlttaraii]aii'Paf11 

3. Park in P.~t-40, Chlttdranjan Park, Facing H.No 40 ·.:;r-('i:~:':="."'7""---_J 
• New Delhi. • · t~4 • C~ittaranjan Park:-

4 . --=~nal Park in Fr~ml oIT-rNOl-1641-:chiiiaronjan-Park:-NewBeiti[""-·-­
.._,5-:- B-Block Park in Front bf H No 9-::rn--2 --Ch·11-1 ··--1 --·--:-j:;;:::-;=-:'~-:-----.:J 
h~~~:;-;;:-:~:-:--r:---:-;·~-··--· __:_:: ' ornn an p ul N 

6. ·zonal Park Facing J-1960-J-1967 Chill J __ :· ( ew Delhi. 
' arnn an Par I< NN~;;;:::-:.:-:-----

7 Park adjacent to K-2019-dhlilranjan pJ<t;-·-· ew Delhi. 
..... - ~ tu · ,.Jew Delh1~---------l -·----... .... ___ _ , . -

-·-- · ~--- ---- . ___ --4-___ _ 

I 
,/ 

\. _...,, 
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/' F . Th~ nbo~e list of pa;ks rncludcs the pnrl<s of l<-WR.Parl<, where tile 
Hon ble I lrgh Court struck down the pcrm1ss1011 urunlcrj for holding the Durgn 
Pl'"' To gel _the public n;:;ponse regcirding l11e nolil1c~l1on of nbove parl~s for 
Pu1a nn advertisement was issued In lollowi~g New::; P;w Jr::; :-

... 

1 Nt1v Ohamt Times on 21.7.2012 · 
2. Economic Times (Delhi) on 21.7.2012 
3. Tin1es of India on 21 .7.2012 
4. The Statesman on 21.7:2012 

I ; 

5. l~ozn_amCl R<lshlriya Sahara on 21.7.2012 . 
, 

. In.response to above advertisement the response ·eceived rrom the Puolic 
is "s follows ·• · 

Sl. Puja Samiiy & Name of representing~- ~:Cili1ffients received 
r--N-;;-o_. -J-;L~o-c-:-a~ti7o..;,.n~o::..;f-::P~a=:=r.k.:.:=---~S::,.:1al(e Ho Ide rs • ; :om SI a ke Holders · 

1. Sarbojanin Puj<J D-B!ocl< Resident::; No objection lo uja 

,_. . . 
~ 
L. 

Samity(Regd .) .Welfare Society, C.R. Celebration at D-Blo"ck 
D-Block in Park Park ·(Regd.) Puja Ground, 
(Facing House ~:.R.Park. 
No.D-656, 
Chiltaranjan Park, 
New Delhi) __ 

1 
-+..,..--.,-------

Chittaranjan Park, Residents Wclf~ne ·-;· ·lo objection for 
Purbanchal Durga Association, E-Block, ~.olding. Puja in the 
Puja Samity (Regd.) C.R.Parl< , park E-Block Puja 
in Park E-Block Groun9, c:;.R.Park. 

'(Faciag H.f'.'lo.E-807 . 
____ 

1
_C_hi_tt_a_ra_njan f»arkr __ ,_ _________ • ____ _ 
Nava pa Iii Puia • (1 )Pocket-40 · ~) No objection to ') 

"· 

4 

Samity (Regd.) in Chittaranjan Park irganize r.eligious 
·Park in Pkt-40, 1 Residents Welfare :·mctions in said park. 
Chittaranjan Pnrk,' Association (Regd.) A 

(Facing H.No.40/24, 
Chiltaranjan Park. 
New Delhi) 

., . 

(2) Mr.S.K.Dutla & 
Residents of K-1 
_Blocl<. Chittaranjan 
Parle 

i < 2) No objection tp . 
teXQanize religious 
·unctions in said park. 

(3)-Mr. Bapi Pal & 
Residents of Pl<l-40, 
Chittamnjan Park. 

. 
(4) Pocket K-1 · 
Chittaranjan Park 
Residenis Welfare 
Association (Regd.) 

Mr.Gopash Chauaharv­
r/o H-1536, CR park 
and 7 4 other residents 
different Pl<ts. of CR 
Park 

• ~;) No objection to. 
· .. rganize religious 
:unctions in said park . 

:4) No objection for 
1 eligious functions in 
1.·..irk opp.H.No.40124, 
· .-.R.Pcuk.-

i~o objection for Durga · 
Puja Festival in Mela 
Ground. · 

Meis Ground Puji;i 
Samity (Regd.) in 
'!Zonal Park" in Fropt 
of H.No.1·1641, ~ 
Chittaranjan Park, 
New Delhi) 

~---J..!.!~~:.!!!!~=---:--1 -+.(::-1 ~) ;::;-B-;::B;-;-lo:-:c::;:l,:-tW~etit.f a=r=e-'li ~;) No obj" ectfon.for 5. Chittaranjan Par< ' 
Durga Pu1·a Samity Association (Regd.), ::elebration 

....,. R p 1 ·:>. uja·(ourga) h B-(Regd.) '-'· . ar < 
B·Block (Front of ulocl< ground. 

L-·--1...!l~i.:::N~o~.B~-~1~6'.!:2.J.-,_...,--:-t----------- · ·· -.. 
~ 

TRUECOPl'" 
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! 
(2) A Block Lane 3 • (2) No objection to.the Chittaranjan Park 

New Delhi) Association performance of Durg~ 
Puja c:it 8-Block • 
ground. 

(3) CR park A Bloc/< (3) No objection to the 

Social Welfare performance of ou~ga 

Association Puja at 8-Blocl< 
gmund. 

(4) B-Block . , (-1) No objection lo . 
Pragatisheel RWA CR pt.?rform the Durga 

. Park Puja al B-B1ock Puja 
Grounc!. 

.. ' : (5) No objection for . (5) CR Parf< Maa _ 
. Durga RWA c~Jebralion Ourga Puja 

in B-811<. Puja Ground. -., (6) Mr.Shantnu Gua •(n) No objection for the 
Ray, B-385, C~ Park <., ... Jfebratlons. 

(7) Several (7) Do not have c:iny 
representations from · obj~ction with this 
residents of 8-81ock celebration lo continue 
C.R. Park. In the 8-Block Puja 

Ground. 
6. Co-Operative Mr. Jadav' Ch. Dey, s•;pported Durga Puja 

Ground Durga Puja Co-Operative Ground ... C.!?lebration by.Co-
Samity (Regd.) I Durga Puja Samity Operative Ground 

1n "Zonal Park" (Regd.), K-2033 Uurga Puja Samity. . 
(Facing J-1960-J- C.R.Park and 61 ·nos. 
1967, Chittaranjan residents of different -
Park: New Delhi) Blocks/Pockets of 

C.R. Park. . 
' - . . . --- --·-. 

Mi!an Samity ----~ -(i) K-Blocl< ----
("I) The Association 7 

(Regd.) In park Chittaranjan Part< has cited the orders of 
adjacent to K·2019, 1 Residents Welfare lion'ble Hig

0

h Court of • 
Chittranjan Park, Association (Regd.) Delhi dated 27.9.2011 
New Delhi ·& strongly objected 10 

.... holding of Ourga 
Puja/Social functions hi 
p;1rl{ adjacent to K-

(2) Residents of K· 
W19, CR Parle 

Block, C.R.Parl< C2L:Do-

Further objections werf3 also Invited regarding M-Block Park f G · 
~o represenfatlon was received In that regard.. • 0 .l<.-11 and 

The K-Block RWA has strongly 'objected for holdinci h o 
K-Block Pan<.' For the remaining six parks of c R Park 1 ': . · e urgq Puja In lhe 
holding lh; Durpa Puja in lhe:e parks. · · • n. one has objected for 

In the me:mllmc ·"corporation and Slandin . C . 
resolutions for allowing the holding of Puja 

1
•
0 

b 9 ommittee have also· passed 
. a ove parks . 

_:;;:== 

/ :, , , . 
I ;: 
'-- / I 
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Therefore, as per the direction of the court and based on public opinion 
received. it is proposed that Durga Puja may be allowed ~o be held m the 
following parks of C.RParks, Central Zone · 

1. 0-Block in Park, Facing House.No.D-656. Ch1tta;anjan Park, New Delhi. I 

2 . Park E-Block. facing H.No.E-807. Chittaranjan Par\<.. 
..___ 

3 Park in Pkt-40, Chitt~ranjan Park. Facing H.NoA0/24. Chittaranj~n Park. 
New Dettli. . 

4 . Zonal Park in Front of H.No.1-1641 , Chittarnnjan P~rk. New Delhi. 

5. B-Blocl< Park in Front of H.No.B-182. Chittaranjan.Park New Delhi. 
I • 

6. Zonal Park Facing J-1960..J-1967, Chittaranjan P_arl,, New Delhi. 
--- . 

Further Puja may also be allowed in the park of M-Block, G .K.-11 as. per the 
public opinion received. It is worth mentioning that SOMC is already hav~ng the 
de\Ctiled guidelines for holding 1he private functions in the parks. Further the 
number of parks have also. been fixed for holding the marriage etc. a~. per the 
directions of Hon'ble High Court. T_hese parks are bookec; online. 

As Ram Lila, Dushera, Durga· Puja etc. are being c~lebrated for past many 
years in some o.f ~~~p~s _ _pf.~SJ?~c~· · . ,.J _fiern1m~1.0ttbW,i.r:'9~:@i~fines . are 

·proposed for streamlimng the-llolding of religious·functi6ns in the parks·:-

1. Parks vrill ~e booked in the name of registered. society only after receiving 
the Tetlerm'1fieTt-retfe¥-1Ti'~.,_3l~lr'-ton"'Senf ' of i~"'lm:af area 
couhOillor on-the basis.of first come first ser¥e. .. 

./ 2. tr Puja is proposed to be held on a park ·which is r;.ot booked online, then 
foTiowing-ai:idiU6-narguT~1TMS"are proposed :-

. i 
(i) Only those pa~ks ·wilL be .booked.ln.which Pyja or the some religious 

fun~tio~ .. ls being held for alteast last -5 years. (proof of booking is to be 
submitted) . 

(ii) Ho new park will be booked; 

(iii) No ornamental pai-k will be booked. 

v 3 Party will submit NOC from Police ana Fire Service Depart.ment. .. 
4. Ther~ will be no grou.~d r.c!'t for.boo~i~~;UP,tQ.J .. f;i_ gay~Jwichjncludes .days 

required ~Erep~~t1on ·eno0isman\hng.-or.Pt.JJ?~.:.1dal_ ~tc.) ;~B.<::?yond '\5 
days"thfi concerned society will pay a ground r~~~:f3sr4QQQ:p_,,er_d~~·y.J.tL,..1 
case the park Is not In the list of onl!ne·1rook'\.tl9' In case ·fue .. park is 
availabHf1ri'1lfetiSt"of"c?,nfine booking, the rate c~ro;'.·i' for re'liglous purpose 
b~ '15.days of boo.king will be the l'OfTTlal·rate of park ·boo1<rng ulready 
pfescnGed for holding private functions. However In each ·case of booking· 
fonov.rtng charges will b~ paid by all :-

L-(i) 'uccnoe Fee-R~.~ .000/·(Rs.Ono thousand o~lyJ . 
I • 

ii) - Cleanlng Charges towards cleaning after the sti::icty
0 

leaves tha po~ -
Rs.1.ooot-(Rs.o·nc thousand only). . • 

.. ~ --(iii) S~curlty Deposit - Rs:10 000/-{Rs.Tcn thousand only) (Refundable on 
~ .............. ,.,, r.omptetlon of teITTls and conditions) . 

-- -~ -. 

.\ 
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q~y !0 .day_ clea~n_i~g a~~Jnainte1;}ance of hygien~ . during me booking period 
will be the responsibility of the Society concerned. . · 

5. 

A~I ~he bookings for h~\din~ ~figi;~-;:n~tio~ will b.e done manually with the 
approval of the Deputy Commissioner concerned. · • 

/ 6. 

7. No plants endjnfrastru~ture of the park will be damage.cl. 

7 · If any Jhula or temporary shop is required ot the site? of Puja then sepa:?tE} 
permission may be obtained from the Dy. Commissioner I zonal authonties 
under the relevant existing rules. 

B. Society will submit an affidavit for complying all the l::1id down conditions and 
taking the responsibilily for any untovrfrd incident. In case of damages, 
amount will be deducted from the Security-Deposit and the balance amount. 
if any will be payable by the Society concerned. 

The preamble may. be placed before !he Corporation as an urgent 
business"for approval. ~ ~· /t . . 

. i \\ki :---~ 
Adcr-tiori~r-~_.rnissicrner-11 
. . P.:o!Commissioner 

Uri;ent Bu•lncu !"o· 3 
.. 

Subjt"ct :- Cclcbr11tion or Dure• PuJ• and olhcr rcliclous funs.tiosu in the pMks or 
Ch!Clnn111ja11 Park undcrSDMC. 

Shri Subhuh Arya moved 11nd .Shri RAjcsh Gchlot seconded the: following motion :-

R.csolution No. 64 - Resolved th:it propos:il or the Commissioner n:s CCtnt11incd in his letter 
No. F. J)lllortJSDMC/191/C&C dntc<l 7-9-2012, l>c approved with the following 
modifia:tion :-

I. Durgu Puja/~llgious f\Jnctioru be allowed in 1111 the seven pnrks n°\cntloncd in the 
list ofpuks tab-; notified. ns detailed in the 11.foresaid letter. 

::? . In the para above tho guld,llne.s proposed fbr 'trca1ntining the holding of religious 
function• the words '"'Chh/\t' Puja, Pong11l, On:im nnd Guru Parb" be added 
between the worcb 'Pursa 1'uj11' and 'ere.'. 

J. In the Guidelines proposed lo streamlining the hol<lini; or religious functions in the 
rut.s, the Point No. I be '1'Ad IS under =~ 

"Pm.J wlll be booked In the n11me 'ofrcslstcrcd ~ocicty/RWA and old functiona 
only aner recefvln~ tho lett~r 011 lhclr le"r:r Hcftd by toking the permission dircc ryl 
from the Zon1I Deputy CommfJl;[oncr''. -.. t 'i 

.(. In the list of tlarges mentions:d In the aboves aid leuc:r of the Coinmls I 
No. ! be re.ad as under:- s oner, l'olnt 

"During d1e f'uja 1lme/rcllglou1 functions nny Jhul3 or tern 
•l chc 1ltc of Pujelfunctlon br.: 11llowcd lo be Installed ~ po;o.ry shop Is ~quired 
•~ptratc pennlulon from the Dy, Commluloncr/zonlll 7~ 1° ~ost after obtnlnlng 
cxlsting rules.! • t iontlcs under tclcnnt 

---

.• 
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5. (i) ln lhe lists of pi1ks in the para in response or Public al S. 'No. 7 in the 
colt1mn "P\1j~ Samiti and location of Perk" following be added:-

"in origmil it is 1 playgrot1nd not an ornamental p.irk". 

(ii) :1nd in the column "Comments recdved from Stake Holdcrl following. be 
lidded :-

'The Double Oench of Hon'ble High Cou1t of .)elhi In para 2 of iu order 
dnted 30·9·'20\ t has directed th11t :-

"tinder these cireumslances we dispose or lhe appeal u in fructuous 
nnd would highlight that if the appellant still requires the park where 
penntuion WH earlier granted by MCD to be used for Ourga Puja in 
future, it would be open to the appellant lo make a representation 
requiring Commissioner, MCD to consider whether the pule in quC$tion 
e11n l-e notified 13 one where religious and socinl functions can be ticld." 

Also the MCD 'Vidc its order issued in Sep~em\icr, 2011 h:id also allowed to hold the Puja only 
1:1 r1a~· F;l "und area in the s:o.mc Park. n, .. ~v .... " ....... -.1•n.:;;_l' 

The motion was cMri.:J . "\.l:J\V • ,.,'1i:.~ 
.P.m~ 

~--:-rr ~r.TI 

\ TRUE coey 

GJ ,~ ... < 
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FG~~~ 
May kindly peruse the letter of Sh. Satlsh Kumar, Chaudhary, Ward No. 

107/\/'./Z, DG-111, Vikas Puri, it was informed that the organizer, Divya Jyoti Jagriti 
Sanstha, organized a rellglous program from 07.05.2024 to 20.05.2024. Sh. 
Satlsh Kumar inspected the site on 13.05.2024 and found a large hole, 
approximately 3x4 meters, at the function site in the park. 

Keeping in view of the above, the horticulture department West -Zone, 
MCD Is proposing to forfeit the security money of the booking party. 

Submitted please. 

~/9jsJ1.!1 ·. 
ADH/WZ Aaa'tEN_ORA SINGH 

tt. Director (Hort.) 
~st Zone. Meo 

TRui1cc;.,. 

~~'7)9.~ 
A.S O/WZ 

A.s.d. (Hort.) 
West Zone/MCD 

. ,. .. ~. 
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~~ Yi"I\! ~JJJi 
Form Cf-1 

MUNICIPAL CORPORATION OF DELHI --~---

~ 
Visit us at : www.mcdonline.gov.in -- ... _.,...__J .r-- ,,.-. 

Sh. ~-J< ." ··. ~ '1-.\ .. -.~-\~-~ ~-.'° 11"0 . ~-0 '> f' C.i·~~~ '<~GIRE CE I PT 
YJlll/Name . ._ , / C' . . \J . ..

1 

lffil/Address l),~>¥=' -:J 8cl:\ ~~ .~.,.S.~ No:· EF 9 ~ g) Q 
· '1 IQJ 1-\1;:,- 5 ~ ~ ~ f p <>i • P 'kJ".l ~ '11 <i>/Date o '.l-\ 5 \ ~~ ~ • 

r/ContactNo. C~J-.~.vJ ·yt.,1~\,. .. ' ,' • ' .· .· 1 (>,~{-,;Ltij111 41/0epartment H~hf~~~ 
\ /Purpose P~ ~ . ~()\)~-~ . w V"'\ ... ~ ~ ~/Zone w~ .\-- '. . 

Below mentioned amount re.ceiv'ed~ill be crediled t 
~-{'{~Rfrtf /Head of Ale.~- Xlfu/Aniount 

~lC)G.P -~~ - ~ 

I 
J 

"\-\ r~~ -\)'} (;~ 
-~if{\~~ 

.. ,~ ~· ~~ I~ l- - }\IL. 
.. 3? C)_Q C'~~ .:ry I_ ·· 

, ~oco · L\~ ~~ - ~ · . . " 
\{)Ba w·~1 \ gtf ~~(, ~ 

·3 6 . 1~:r·~~~{_-: . 
,: :· . 

J 

t 
1 

• \ \!". , ~ :\y; ~ u o· \; ~, Wf/Totai': 3·~ I\ \<:) ,~ ., . . 

2- \S,2'"" -
Ylq> 4j11UR •«fl <fi d m Cffr ~ if I 
Cheque subject to realisation/authorisation. 
.P.-Job 121-1000 books 100 x 3-29-09-2022 

r1tu~~ 
.! ; 

1 ~ . 

'. ·,,, ' 

~/Branch: ·' · -' · . ~ 

. ' 
... 

. ~ 

' . 
.. ) :i1 . . 

. -. 

.. . ./·' 
~ ; : ,•, ' " , 

. •• . It • • • 

· :·- ~.-.. ·. "' 

\: 
J 

'; 
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SOUTH DELHI MUNICIPAL CORPORATION 
OFFICE OF DIRECTbR(HORTICUL TURE) 

3RD FLOOR, E-BLOCK, DR.S.P.MUKHERJEE CIVIC CENTRE 
J.L.NEHRU MARG, NEW DELHl-110002 

No. DOH/DDH/HQ/SDMC/2013/ .. /.l ./. ...... . . Dated : .. ~. I./ .).. / .. ?-!?.'."?-

CIRCULAR 

Sub:.- Regarding Proposal for creating new sites for booking for marriages 
etc and approval of revision of rates and process of park booking etc. 

(A) Booking of parks and other sites being maintained by Horticulture 
Department, SDMC 

A resolution has been passed by Corporation vide Resolution No.2_53 dated 

25.3.2013 regarding proposal for creating new sites for booking for marriages and 

other functions etc. and approval of revision of rates and process of booking of 

parks etc. (Copy 'enclosed) . As per the resolution passed by the Corporation, ''The 

parks and other sites shall be booked at the existing rates and hence no increase 

in the rates for booking of parks and other sites. The park situated at Nanak Pura 

Village which was earlier booked @ Rs. 80001- per day, has been amenc!ed and 

the same will be booked@ Rs. 40001- per day." 

The booking rates of parks and other sites were approved by· the 

Corporation '-'.ide resolution No.113 dated 15.6.2010. Further the competent 

·authority also approved the following which are also being followed :-

a) Three ·special Function Sites of Subh~sh Nagar Chhatri Wala Park, B•.::ri 
earl.it"I' 

Wala Park and 8-Block Park were ~pproved for booking @ Rs.10,0007-

were approved for booking @ Rs.8000/- per day for uniformity of rates with 

other' parks. 

b) The special conditions mentioned in the preamble regarding disclo:.>i11g the 

names of the tent hous.e, fine for illegal occupation of parks and non park 

sites, opportunity cost of non park sites of Punjabi Bagh etc. were modified 

as follows:-

(i) The following fees may be charged for each day taken for installing, 

dismantling (minimum one day for installing and one day for dismantling or 

actual) and I or keeping tent installed without permission. 

r------- . 

• 
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SI.No. Booking rate per day of Pmk and Rate per day--o(ir 
Function Site and dismantling e~c...:.._ 

1 Rs.4000/- Rs.3000/-

2 Rs.8000/- Rs.6000/-· 

3 Rs .25000/- Rs.15000/-
- - --

The booking charges will be paid by the party booking the park. Charge~ 

for installatio.n ~nd dismantling of the tent and any fine etc. will be paid by the Tent 

House I Tent O~ner as per the actual days used I occupied. 

(ii) If there is no function in the park but tent house is occupying the park, the 

fine will. be same as are charges for installing and dismantling. However, if 

the function is being held on the site illegally I without permission, the file 

will be three times the rate of booking of the park I function site. 

c) Security deposit were fixed Rs.5000/- and cleaning charges Rs.1000/- arid 

license fee Rs.500/- for parks being booked @ Rs.4000/- per day and @ 

Rs.8000/- per day. 

The detailed zonewise list of parl<s allowed for holding marriages and other 

functions by booking through CSB is enclosed at Annexure-1 alongwitll rates etc. 

The rate for booking of Ambedkar Stadium will be Rs.5000/- per day. Booking 

charg_es for practicing I organising football matches by school~ I colleges teams 

shall be @ Rs.500/- per day during day time. 

The detailed existing guidelines for booking of parks will remain srn~e nnc 

are enclosed her~with at Annexure-11. 

The parks which are being used for holding functions like marriage etc· ;:: 

peripheral green belt will be created with one row of tall trees leaving the spsce fer 

gates. Where ever possible green lawns in the park will be created . These psrk~~ 

will be open for playing of children when not booked. The green belt with or~e row 

of tall trees will be created preferably in the coming Monsoon Season whe;1 it i"S n:i: 

a marriage season. 

These parks be converted into green landscape by planting trees !n the 

periphery and maintaining green belt along the boundary so as to give nestli6Hc 

look to these parks. Mali will be deputed to maintain these parks during flindiol1 

days and thereafter during the days when function are not held. It will h.n:p in 

maintaining these parks as groon. While plantin.Q• these parks ure'a wi!I b~? 

earmarked for cooking and for use of generator during the functions . ·/\· t:;.~ard 

- · ... - -~ - -- -
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( showing the land~cape plan of the sites will be placed in all these pm!<s. 

Department will make sure that the above said plan of the park be comp!i~d ~Jith 

by the function organizers. In case of any damage, the department will recover the 

same from security deposit of the organizers. This effort will ~Isa h~!p in 

complying the basic issue of court order i.e. preserving the green, recreati.or.81 and 

aesthetic use of the land. Further these parks can be utilized by ch!!dren for 

playing games, when these are not booked. It is to mention that due to closure of a 

large number of parks for holding functions the other parks are also being 

degraded, as functions are mainly held in night and there are no cho\vkidar in 

horticulture department. 

In all the parks which are being used for holding functions like mnrrisge etc 

a peripheral green belt will be created with one row of tall trees leaving the space 

for gates. Where ever possible green lawns in the park will be created.: These 

parks will be open for playing of children when not booked. The green ·belt with 

one row of tall trees will be created preferably in the coming Monsoon Season 
' when it is not a marriage season. 

(8) Creation of new sites for booking for marriages etc. 

There are vacant plots and other areas available in the zone which .may not 

get developed in near future. These sites are otherwise not giving any revenue 

can be used for holding marriages etc for short durations (i.e. year to year bssis) . 

~ach year in the month of August to September Horticulture Department in 

consultation with Community Service Department, Education, Land & Estate, 

Engineering Department etc. and area Councillor will identify the open spaces I 

plots etc. wh ich are not developed and are not going to be developed or used for 

any project for next one year or which may be barren and devoid of trees 2nd 
' grass and which can be offered temporarily for booking for holding marria.ges ale 

for next marriage season(i.e. till June & next year) . 

The rate of booking of such open spaces / "plots I barren. sites etc. for holding 

functions like marriages etc. are as follows :-

Small area Medium area Large ares. · ·-
(upto 0.5 acre) (more than 0.5 (More than ·1.0 

upto 1.0 acre) acre) 
Rates for booking 6000.00 12000.00 37500.00 
(in Rs.) .. ___, ___ 
Charges for Installation & 4500.00 9000.00 225-00:00-
Dismantlinq (in Rs.) 

··--·-

---- - -- - -
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The security deposit for sites proposed for booking @ Rs.37500/- \Viii be 

@Rs.15,000/- with cleaning charges of Rs. 1500/- and License fee of Rs .1000/- in 

each booking . For the remaining areas Security Deposit will be @ Rs.5000/-. The 

cleaning charges will be @ Rs .1000/- in each booking and license fee @ Rs.500/­

in each booking . 

The booking charges will be paid by the party booking the park I sites. 

Charges for installation and dismantling of the tent and fine etc. will be paid by the 

tent owner as per actual days used and permission taken. 

If there is no function in the park but tent house is occupying the park with 

permission the fine will be the same as are the charges for installing and 

dismantling as given in Serial No.4 above. However, if the function is being held 

on the site illegally or site is occupied illegally (without permission) the fine will be 

three times the rate of booking of the Park/Function Site. This is being charged at 

present also. 

These Parks and Function Sites are given Booking IDs as follows: FC I 

ZONE CODE I WARD NUMBER I FUNCTION SITE NUMBER. In every ward 

FUNCTION SITE NUMBERS start from 1 and firstly all the parks being booked at 

the highest rates are numbered and so on. It is proposed that ID for the open 

spaces which are temporary booking sites may be given similarly except the 

function site number should start from TEMP1 beginning with the highest priced 

site of the ward . 

Further, Every year in the month of the September Ho.rticulture Department 

will examine afresh these sites if they will remain available for booking during the 
. ' 

next year i.e. if no project etc will be coming in the areas or no developmental work 

is taking place during ~he next year then they may be continued for booking in the 

next year. Booking of open spaces etc: will help to increase the revenue and also 

it will be a help to the public. 

For fixing the rates on above lines of the sites identified by the depa.rtment a 

committee of 'two Dy. Directors Horticulture and one Assistant Director of 

Horticulture will be constituted and the rates and sites will be approved by the 

Commissioner, SDMC every year. 

Following sites have already been identified and rates are as follows :-

(a) One in front of office of the Dy. Assessor & Collector, M.C. Primary School, 

Sawal Nagar, ward no the area of this site Is 0.25 and as such the rates of . ' 

Rs.6000/- per day may be fixed for this site. 

J_ 
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' The security deposit for sites proposed for booking @ Rs.37500/- \~ill be 

@Rs.15,000/- with cleaning charges of Rs. 1500/- and License fee of Rs.1000/- in 

each booking . For the remaining areas Security Deposit will be @ Rs.5000/-. The 

cleaning charges will be@ Rs.1000/- in each booking and license fee @ Rs.500/­

in each booking. 

The booking charges will be paid by the party booking the park I sites. 

Charges for installation and dismantling of the tent and fine etc. will be paid by the 

tent owner as per actual days used and permission taken. 

If there is no function in the park but tent house is occupying the park with 

permission the fine will be the same as are the charges for installing and 

dismantling as given in Serial No.4 above. However, if the function is being held 

on the site illegally or site is occupied illegally (without permission) the fine Will be 

three times the rate of booking of the Park/Function Site. This is being charged at 

present also. 

These Parks and Function Sites are given Booking IDs as follows: FC I 

ZONE CODE I WARD NUMBER I FUNCTION SITE NUMBER. In every ward 

FUNCTION SITE NUMBERS start from 1 and firstly all the parks being booked at 

the highest rates are numbered and so on. It is proposed that ID for the open 

spaces which are temporary booking sites may be given similarly except the 

function site number should start from TEMP1 beginning with the highest priced 

site of the ward . 

Further, Every year in the month of the September Horticulture Department 

will examine afresh these sites if they will remain available for booking during the 
' next year i.e. if no project etc will be coming in the areas or no developmental work 

is taking place during ~he next year then they may be continued for booking in the 

next year. Booking of open spaces etc: will help to increase the revenue and also 

it will be a help to the public. 

For fixing the rates on above lines of the sites identified by the depa.rtment a 

committee of 'two Dy. Directors Horticulture and one Assistant Director of 

Horticulture will be constituted and the rates and sites will be approved by the 

Commissioner, SDMC every year. 

Following sites have already been identified and rates are as follows :-

(a) One in front of office of the Dy. Assessor & Collector, M.C. Primary School, 

Sawal Nagar, ward ~o the area of this site is 0.25 and as such the rat~s of 

Rs.6000/- per day may be fixed for this site. 
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(b) An area of 0.6 Acres has been identified at Titar Pur Village ward No. 105. 

As such the rates of Rs . 12000/- per day may be fixed for this site. 

All the Sites (including parks) will be booked following above guidelines. All 

these guidelines as above which were in practise in past regarding rates, fines etc. 

and which has been modified as above has now been approved formally by the 

Corporation. These approved guidelines will also be applicable for other sites etc. 

If any dispute arises regarding interpretation of the rules the same will be referred 

to Commissioner, SDMC for resolving and his decision will be final. 

This issues in supersession of all past guidelines etc. 

This issues with the approval of Competent Authority. 

Copy to:-

oo· \ 
Dy. Di rec!:.{l=IBrt:rH Q) 

Sour D.M .. C. 

Dr '' 1 ( ' ' r i) JGIJ I , · \I..,. 1 1 ., 1 

Dy. Direcior Hort. (HQ) 
South Deihl Municipal Corporation 

1. Secy. to Cm. for kind information of the Commissioner, SDMC, NDMC & 
EDMC. 

2. All Additional Commissioners, SDMC. 
3. Director Hort./EDMC for information and necessary action regarding formal 

approval of policy, rates etc. in respect of booking of parks of EDMC. 
4. Director Hort./NDMC for information and necel?sary action regarding formal 

approval of policy, rates etc. in respect of booking of parks of NDMC . 
• 5. All Dy. Commissioners, SDMC, NDMC & EDMC. 
6. Chief Director, IT for necessary action, as booking is done through CSB, 

therefore, necessary changes please be effected immediately. 
7. All Dy.Directors Hort./SDMC for necessary action. 

Copy forwarded for favour of information to :-

1. Hon'ble Mayor, SDMC. 
2. Hon'ble Dy. Mayor. SDMC. 
3. Hon'ble Chairman, Standing Committee. 
4. Hon'ble Deputy Chairman, Standing Committee. 
5. Hon'ble Leader of the House. 
lJ. Hon'ble Leader of the Opposition. 
7. Hon'ble Chairman, Garden Committee. 
8. Hon'ble Deputy Chairman, Garden Committee. 

fRLI~. ~BF>f ~ 
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ANNEXURE-1 

Parks in Zone : Nnjafgarh Zone 

S. Park Name & Address Arca Cate· Park Securit Cleaning License Service 
No. (in gory Ground y Charges Fee Charges 

Acre) Rent (Rs) Deposit (Rs) (Rs) (Rs) 
(Rs) 

1 FS!NGZ/146/1 G 4000.00 5000.0 1000.00 500.00 10.00 
Park on 60 Rd near Shiv 0 
l\fondir 
Sadh nagar 

Parks in Zone : Central Zone 

s. Park Name & Address Area Cate- Park Security Cleaning License Service 
No. (in gory Ground Deposit Charges Fee Charges 

Acre) Rent (Rs) (Rs) (Rs) (Rs) (Rs) 
1 FSISZ/19211 0.72 CD 8000.00 5000.00 1000.00 500.00 10.00 

Ch . Guiab Singh Park 
Garhi Jharia Maria 

2 FS/CNZJI 9411 0.72 CD 4000.00 5000.00 1000.00 500.00 10.00 
Park near mini mkt. 
East of Kai lash 

3 FSICNZJI 6511 0.4 CD 4000.00 5000.00 1000.00 500.00 10.00 
Park P-20 Janonura ext 

4 FS/CNZJl 5811 0.68 E 4000.00 5000.00 1000.00 500.00 10.00 
Park OQQ community hall 
behind h no 187.K ilokri 

·- villa~e 

5 FS!CNZ.'206!1 0.51 A 4000.00 5000.00 1000.00 500.00 10.00 
Park OQP B 352 dda 
market.New Friends Clv. 

6 FS/CNZ/193/1 0.78 CD 4000.00 5000.00 1000.00 500.00 ' 10.00 
Park bet\veen Mgl. School 
Near Communi~ centre S'ri 
Niwas nuri 

7 FS/CN ZJ 190/ I 1.36 CD 8000.00 5000.00 1000.00 500.00 10.00 
Park onn E-903 C R Park ·-· 

8 FS/CN Z! 196/1 0.44 CD 8000.00 5000.00 1000.00 500.00 10.00 
Park tanki wala clda janta 
nats between J-1 & J. 
4 Kalkaii -

9 FSICN ZI 196/J 0.5 CD 4000.00 5000.00 1000.00 5.00.00 10.00 
Pa rk dda ffals 01212 1rnrudwarn 
Kalkaii 

10 FStCN z: 196/4 0.94 CD 4000.00 5000.00 1000.00 500.00 10.00 
Park (munjnl I .22road site) 
betw0.8een Block 
0.6<13&4.Kalkaii ext 

>---
FS/CNO. 76Z/l 96/2 1.22 CD 8000.00 5000.00 1000.00 500.00 10.00--

11 
Park 01212 11ovind 12uri 
K block .!.!ali no 1.Kalkaii 

100·0.oo -
12 FS/CN7JI 5612 0.8 E 8000.00 5000.00 500.00 10.00 

Park block 2.Nehru nal!ar -TD.Oo--
13 FS/CNZ/208/1 0.64 CD 4000.00 5000.00 1000.00 500.00 

Park near communitx centre 
nkt C-4 I 8 Sarita vihar ··-

14 FS/CN ZI I 9012 0.26 CD 8000.00 5000.00 1000.00 500.00 10.00 
Taxi stand wala 12ark 
onn f-1186 ChitraniIJn nark 

15 FS/CNZJ207/I 0.76 E 8000.00 5000.00 1000.00 500.00 ·10.00·-

11akaxan Wala Park 
C-32.Kotla Mubarlrnur ·-----· 
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Parks in Zone: South Zone 

- - -
S. Park Name & Address Arca 
No. (in 

Acre) 
1 FS 1SZ/ 163 ' 1 1.25 

Park 13-4169 
13-4/69 Safrlariunl! enclave 

2 FSISZ/164/1 1.45 
Park behind Father Angle 
Schoo GauiPam n:urnr 

3 · FSISZ/121 /I 2.91 
Maruti Mane block 
Asian Villaoe Asian Village 

4 FS/SZ/16312 1.0 
Park Of2p h no 130 
Humanvun our 

5 FS/S Z/I 9 I /2 0.17 
Park h Oil 21 O.Om~ MCD 
Sch .. Slrnhnur Jat villa!!e 

6 FSISZ/ 191 /3 0.45 
Park near Hr. sec. Sch . 
. Slrnh nur @! 

7 FS/SZ/161/I 0.45 
Park 01212 F-8/8 
oon F-8/8 .Malviva naoar 

8 FSISZ/ 169/ I 1.7 
Cenral nark ber sarai villal!e 

9 FS/SZI 168/ I 1.25 
H block 12ark 
H block near Rama Mandir 
Nanak nura 

10 FS/SZ/164n 0.8 
Park .Maszid Moth Villa!'e 

11 FS/CNZ/19'.YI 2.78 
Park near 1wrudwara E block 
Greater kailash II 

12 FSISZ!l 8011 1.56 
Park Ar}a Samaj 
Mandir Madanl!ir Villaee 

13 FS/SZI I 82/ J. 1.28 
Cenral 12arkH Block.Dakshin 
Puri 

14 FSISZ/ 17811 0.81 
13aba Ram Dev Park Til!ri 

Parks in Zone: West Zone 

s. Park Name & Address Area (in 
No. Acre) 

1 FS/WZ/I 0111 0.72 
Park A Fl lock 01212 CC 
Vishal Encl. .Tagore 
Garden 

2 FSIW'lJ5711 0.98 
Park Between B'.!-
0-1.,Paschim Vihar 

3 FS/WZ/10711 0.43 
P:irk Nr. A-286 J J 
ColonvJChou_~handi ----
FS/WZ/.5712 1.96 4 
D11sloern P11rk 
£3-3 .Paschim Vihar 

5 FS/WZ/104/I 0.66 
Dushera f'ark 
Ocm h no 159 P;i~chim ~uri 

6 FSIWZ/I 14/1 0.507 
Ramleela Qround 
Ashok Nagar 

Cate· Park Security Cleaning 
gory Ground Deposit Charges 

Rent (Rs) (Rs) (Rs) 
B 25000.00 10000.00 1000.00 

D 25000.00 10000.00 1000.00 

A 25000.00 10000.00 1000.00 

E 8000.00 5000.00 1000.00 

E 8000.00 5000.00 1000.00 

E 8000.00 5000.00 1000.00 

c 8000.00 5000.00 1000.00 

B 8000.00 5000.00 1000.00 

D 4000.00 5000.00 1000.00 

E 8000.00 5000.00 1000.00 

B 25000.00 10000.00 1000.00 

G 8000.00 5000.00 1000.00 

G 8000.00 5000.00 1000.00 

G 8000.00 5000.00 1000.00 

Cate- Park Security Cleaning 
gory Ground Deposit Charges 

Rent (Rs) (Rs) (Rs) 

E 8000.00 5000.00 1000.00 

E 8000.00 5000.00 1000.00 

E 8000.00 5000.00 1000.00 

F 8000.00 5000.00 1000.00 

D 8000.00 5000.00 1000.00 

E 8000.00 5000.00 1000.00 

License 
Fee 
(Rs) 
1000.00 

' 

1000.00 

1000.00 

500.00 

500.00 

500.00 

500.00 

500.00 

500.00 

500.00 

1000.00 

500.00 

500.00 

500.00 

License 
Fee 
(Rs) 

500.00 • 

500.00 

500.00 

500.00 

500.00 

500.00 

31 

Service 
Charges 
(Rs) 
10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

Service 
Charges 
(Rs) 
10.00 

10.00 

10.00 

10.00 

10.00 

10.00 

..... . 
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17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

FS/Wl/ 10712 
Pnrk A Bk,ck,Qpp WQrk~ 
Dt>pt . St0re J J 
C0l0 Choukhandi 
FS IWZ/ 10~ 12 

M;m1r Wala Park 
Pkt :; Paschim Puri 
fS '\V7J l0)/ I 
.D.lli~lli' \Vala Park 
Qnn H No 364,Paschim 
Puri 
FSI \\/ ZI LQill 
Ttanic Trnining Park 
No 2.Nr. Chilclrcn 
Park Puniabi 13a!!h 
rs1wz111211 
Park S Block Main 
Market Subhash Naoar 
FS/WZ/ 124/ I 
Park Dushera Ground 
F Block 01212 Rajdhani 
Te11t House Lown N Yikas 
ouri 
FS/WZ/12412 
Park Dushern Ground 
F Bl0ck.01212 Fl & F2 
Lawn No 2 Yikas ouri 
FSIWZ/ 12413 
Park Dushera G rou11d 
F Block .Op12 fanta 
Fbt ~. Vi)..11s 12uri 
FS.i \\'7./ I 07. 3 
Paik Opp Grav Buildin!! 
School Chand 
Na!!ar.K hava la 
FS/WZ/11111 
Beri Wala 13agh 
J Block Subhash Na1rnr 
FS/WZ/12311 
Park AG-I L IJ:[le 
nark. Vikas nuri 
FS/WZ/11212 
Chatri Wala Park 
2 Block Sublrnsh Nal'ar 
FSIWZ/ I 04/3 
Park NHP.Madinur Village 
FSIWZ/ I 0211 
Park 01m B I /346 J J 
Colonv Raohubir N<1ear 
FS/W Z/ I 0212 
Centrnl Pork M Block J J 
Colonv Rilollllbir Nacar 
FStWZ/I 0511 

.J-1 I Block Park Riljouri 
Garden (Suger Bazar 
Wal al 
Raiouri Garden 

FS/WZ/105/2 
Park J-8 Block In front of 
School Raiouri Garden 
FSIWZ/ 124/4 
Pnrk Or>r C-95 Grou12 1,J J 
Col0nv Hil ~ t saal 

FS/W7Jl 07/4 
Park OpQ H No 212,B 
Block J J Colonv Khavala 
FS/W7.JI 1311 
Park Nr . A-57 Vikas puri 
FSIWZ/1 12/.J 
f'11rk 21}27.Subhash Nn.l.(UJ: 
FSIWZJ I 0313 
Lawn No I Adj Ring Road 
Paniabibal'h Oqn T.T Park 

r ~ . 

r I "" 

0.43 F 8000.00 5000.00 1000.00 500.00 10.00 

1.737 E 8000.00 5000.00 1000.00 500.00 10.00 

0.746 E 8000.00 5000.00 1000.00 500.00 10.00 

1.99 D 25000.00 10000.00 1000.00 1000.00 10.00 

1.89 E 8000.00 5000.00 1000.00 500.00 10.00 

1.05 D 8000.00 5000.00 1000.00 500.00 10.00 

8000.00 5000.00 1000.00 500.00 10.00 

1.05 E 8000.00 5000.00 1000.00 500.00 I0.00 

0.24 F 8000.00 5000.00 1000.00 500.00 10.00 

0.78 E 8000.00 5000.00 1000.00 500.00 10.00 

2.47 E 8000.00 5000.00 1000.00 500.00 10.00 

1.33 c 8000.00 5000.00 1000.00 500.00 10.00 

0.69 c 8000.00 5000.00 1000.00 500.00 I0.00-

NOT 8000.00 5000.00 1000.00 500.00 10.00 
BOOKED 

0.22 F 8000.00 5000.00 1000.00 500.00 10.00 

2.2 E 8000.00 5000.00 1000.00 500.00 10.00 

NOT 8000.00 5000.00 1000.00 500.00 10.00 
BOOKED 

1.17 G 80D0.00 5DDD.OD 1000.0D 50D.OD ID.OD 

0.23 E 8DDD.DD 50DD.OO 1000.00 500.00 10.00 

NOT 8000.00 5000.00 1000.00 500.00 l[QO-
BOOKED 
2.95 E 8000.00 50DO.OO 1000.00 500.00 10.00-

1.99 D 25000.00 10000.00 1000.0D 1000.00 . 10.00 

·-
p_ 
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ANNEXURE-11 

Guidelines for bookinq-:-

1. ~~r~c~ibll bef booked for ~rivate Functions 10 days in a month There will be 
ar or non park sites. · 

2. The rate of booking of k I 
within three months prio~~~ ~h nodn park site ~ill be valid if . booking is made 
site is made much . d e ate of ~unction. If booking of park/non park 
. in a vance then following rates will be charges:-

(i) If made within 3-6 months in advance double of b. k' h C') If d · . • oo mg c arges 
~~ - ma e w~th~n 6-9 months in advance, triple of booking charges . 

(Ill) If made within 9-12 months in advance, four times of booking charges. 

Booking Procedure:-

3. The booking will be done at CSB Counter. 

4. For booking a park the consent of the Area Councilor or the consent of 

Honorable Mayor is required : 

5. The conse.nt of the Area Councilor/Mayor will be valid for five days for a 

particular d~te of booking and if the applicant do.es not get the booking done in 

five days then the site (place of function) would be given to other needy 

applicant. 

6. If available for booking, the citizen has to submit the booking amount (includes 

park rent, license fees , refundable security charges, cleaning charges and 

service tax) and necessary documents to CSB operator. 

7 . The SDMC Staff (Horticulture or UDC) posted in CSB, will check all the 

documents and will recommend to CSB Supervisor for booking. 

8. Documents :-

(i) 
(ii) 

(iii) 
(iv) 

(v) 
(vi) 

Affidavit of Rs.10/-. 
ID Proof (includes PAN Card I Voter's ID Card I Passport I License I 
Ration Card I Aadhar Card. 
Invitation Card. 
Demand Draft in favour of the Commissioner, SDMC for security deposit 

(refundable). 
Photographs of bride and groom. 
Consent/ NOC of the area Councilor I Hon'ble Mayor. 

9. G-8 will be issued and park is booked . 

r·---- --. . 

1 
o. The parks' may be booked for holding the marriage or other functions of son 

/daughter I real sister / real brother of th~ SDMC staff free of rent. He/She 

will have to deposit Security Deposit, License fee and Cleaning charges. 

He/She will deposit all the required documents as mentioned at Sl.No.8 

above ~l<?ngwith a recommendation letter from his I her Head of the 

't~· Department. 

---
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11 . Security Deposit will be taken in the form of Demand Draft in favour of the 

Commissioner, SDMC. · The security will be released in full or in part after 

succe.ssful completion of the function within 15 days by the Dy.Director(Hort.) 

of the zone. 

12. Refunds 

· The refund will be done by the Deputy Director Horticulture (DOH) of the 
zone. · 

. ' 

Refunds can be made for :-

a. Cancellation of Booking. 
b. Security Deposit Refund 

Any request for postponement I advancement of booking made would be 
treated as cancellation. 

13. Methodology for Cancellation of Booking 

a: Citizen will apply to Zonal DOH/AO for can.cellation. 

b. The original G-8 and ID proof submitted at the time of booking, needs to 
be submitted. 

Guidelines I Rules for Cancellation refund 

a. If cancellation done within 7 days of function date (function date excluded) 

i. Refund 100% Security Deposit 
ii. Refund 25% Park Rent 
iii. Refund 100% Cleaning Charges 

b. If cancellation done in· more than 7 days of function date 

i. Refund 100% Security Deposit 
ii. Refund 100% Park Rent 
iii. Refund 100% Cleaning Charge~ 

14. Methodology for Security Deposit Refund 

a. The citizen has to submit an application alongwith G-8 Receipt issued at 

the time of booking to the Zonal DOH. 

b. Application should be in the name of Deputy Director Horticulture of the 

Zone. 

c. If MCD has to recover any damage etc. from the security amount then the 

concerned Section Officer of the MCD will have to submit a report to the 

Dy. Director (Hort.) concerned within seven days from the date of 

completion of function and which will be processed by the DOH 

immediately. If no such report is furnished by the concerned · Section 

Officer within seven days to the DOH conce'rned then it will be released to 

the party. If later on due to non-submission of report of Section Officer 

~ 
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any damages are found the same will be recovered from the salary of the 

concerned Section Officer. 

d. To Collect the demand draft from Dy. Director Horticulture of zone within 

15 days. 

Dr. AL K SINGH 
Dy. Direct r Hort. (1-:0) 

South Delhi Mu icipal Corporation 

....----·- .- - ... 321
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